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T.S. (M) CASE NO. 151 OF 2019

Sri. Ranjit Borah...........Petitioner/ Husband.
-And-

Smt. Rumjum Borah ..........Petitioner/Wife.

,I

ORDER

Both the parties are physically present before the court

and filed joint affidavit Perused the same and heard the parties

in person and also heatd learned coun*l appearing for the

parties.

This proceeding has arisen out of a petition filed jointly by both

the pafties U/s.13 (B) of the Hindu Marriage Act, 1955 seeking dissolution

of their marriage by a decree of divorce on mutual consent.

It appears from the record that their marriage was solemnized on

03.10.2002 as per Hindu rites and rituals at village Balishia Kacharigaon

under Tezpur Police station in the district of Sonitpur, Assam. Out of the

wedlock, a boy child was born to them on 23.07.2006.

Soon after the marriage, their relationship became strained as

temperamental issues arose between them and so, finally they decided to

live apart from each other.

It fufther appears from pointed queries made by this court to the

parLies that the attempts for reconciliation have failed. It also appears

that there is no any collusion between the parties. I am also fully satisfied

from the evidence as well as the materials that there is no chance of any

reconciliation in future. On my personal query, both of them have

unequivocally expressed their desire to get a divorce so that they can live

their life afresh. They are seemed to be adamant in their decision. The

parties have fufther agreed that the custody of their son namely Sri.
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Gunjan Gautam shall remain with the wife who shall maintain him and

shall bear all necessary expenses and shall also not claim any

maintenance for herself and for the child from her husband in future. The

wife has also agreed to relinquished all her rights to claim any permanent

alimony in future.

Having said so, I have also considered the provision of sec. 13 B

(2) of the Act and it would be seen that the "cooling off" period of six

months have also expired.

Thus, it appears from the attending facts and circumstances as

already stated above that there is no chance of any reconciliation

between the parties as they have already made up their minds to
continue to stay away from each other. Moreover, none of them has

alleged any fraud or coercion against each other in the matter of consent

for mutual divorce. From hearing the parties I am fully satisfied that there

is no chance of any resumption of conjugal life or reconciliation between

the parties. The fact that they were married to each other on 03.10.2002

and also that they have been living separately from each other for quite a

long time are also not in dispute. It is further apparent from the materials

on record that no alimony/maintenance has been claimed by the wife.

I am also fully satisfied that both the parties have voluntarily

consented to mutual divorce between them and therefore, the prayer
stands allowed and it is directed that the marriage solemnized

between the pafties on 03.10.2002 stands dissotved by mutua!

consent from the date of preparation of the decree.

Prepare a decree accordingly.

Furnish a @py of the decree to both the pafties free of
cost as per Sec. 23(4) of the Hindu Marriage Aql tg51.

This T.S. (D) case stands accordingly disposed of.
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